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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH,

0, 4,80, 277 6/1997 i
Mew Delhi: this the 8 day of July, 199,

HON 'BLE nnoson.nomz, VICE CRAI MmN (R)o

Manohar Lal Mehta, Exe~Yard Master,
o Ry. Quarter No,30=a, -Rasilway Oolony,

Tugalaka Bad,

Delhiy 06000000 @pliéaﬂtdi
(shri Yogesh Shamma)
Varsus

1. Union of India thmugh

The General Managery
Northem Rail way,
Baroda House,

Nau Delhio

2o The Divisional Railuay fengsr,
Nerthem Rail way,
Dal hi Bl.v1810@.
Near New Qalhi statiom, A
New Delhi s00 00 RESpONdentsy

(By Adwecates shri R.LJDhauen)

JUDOGRENT
HON 'BLE AR, ,RQQDIGgaVIQE CHQIE@{B!

Heard bo th 8idss.

2 The only preyer pressed by applicent’s

counsel Shri Shama is for waiver of damages/license

fee in respect of retention of CGovtd gr.. Mo 304

' - Tuglagabad; Railuway Olony, New Delhiy

3o * Adeittedly spplicamt who as the sllottes
of the afbreéaid premisss retired on superennustion
on 30,11,90, Raspondmts pemitted hin to retain
the prsuisee for a paried of 8 nonths in tw
equal spells of four months on nomal/concessional
rent uhich expired on 29.7.91, fplicant and

his on f’iled 0 Ao No, 621/92 for out of turn

‘accmmodation of Govt, premisaes in the ngmg of .

his son who was an unsrsenad Casual Lsbourer,
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but had éttaiaed tetnpo'rary status, In that 0,p,

-2 5

an eXx-parte interim order was passed on 10,3,92 not
tolav:lct applicents from the 'said quabter, vhich
uas extended from time to time, That 0,a, was

. dlgposed of by judgnent -dated 8.5,92. In that

judgment it was no ted that epplicent had already
availed of the facility of retaining on normal/
concessional rates of 1icense feg a;pplicable in
cage of retired Gowt. servantsy That 0.5, was
dismissed by aforesaid judgment on 805,52 in
which it was held that a-.ease Por out of turnm
allotnent of Qr, Mo, 307 mi-lway G®lony, Tughlakabag
in the name of applicents son was not @ade out,
Fbr.;aver, to give some time to the .f?mily to vacate
the premises‘t-es;mndepta wBre ‘directed to alloy
applicants to stay in the quarter till 31.,7,92

on payment of 14 censs feg as per rules (emphasis

amplied).

4, | Meanwhile respon dents subsequently of their

own accord,peguléris:;d the aforesaid gquarter on

out of turn basis in neme of spplicent’s son op
11.8,92 and called upon spplicant to pay licensg

Pe® at pemal rates for tnsuthorised oceupation

of the quarter Prom 29,7.91 to 11.8,92 wvide their

order dated 23,7.93 fpplicz_mt challenged the
seme vide 0.p. No, 2211/93 which was disposed of by
Judgment dated 22.5:96 with a girection to respondents
to" dispose of his rep resentotion dated 8,.8.93, |
Respondents accordingly did ss vide imp ugned
order dated 11511.96 (mnexure=a/1) against uhi ch
the present 0a has been filed,
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5o  ‘menifestly applicent wa® in unauthorised
occupation of the prenises in question froo 29,7.91,
' g411 1t wes reqularised in the name of hie son OR
18:92 and 1s required to p8Yy 11 cense fes 88 per
rulessd WO eaparate orders were nacessary to
cancel the allotment and to treat ths aforesalid
period es unaw thorised, 28 has been mada clear
{n the CAT Full Bench deci.sioﬂ reported in
Rem Poojari Vso UDL & Orso 1996 (W) ATC 434 o
Raspondents have called upon applicant‘ho pay
> ' licensa feg for the aforesalid period only im
accordance ul th rules? The interio ordare passed
{in OA Noo 621/92 on 10,3,92 eand modified in
teme of the fimal judgnent passed on 8 J5332
gave eppli cant only 8 p ro tection against pty of cal
oviction, but not against payment of 1icense fes uhichl

! ‘ wa® to be detemined in accordance uwith rulesd ‘;

- Geo In the result the impugned orders warrant
no in;a;fe‘mcao The op is dismisseds In terin

orders, if any, are vacateds No costs.

! | Ajou '

i ' ( SoR.ADIGE )
- VICE CHAI AN m

| | - Judf




